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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O.A. No./334/93 
T.A. No. 

 

 

DATE OF DECISION 14th 1993, 

V.ayukdflt Jchhav1d1 rivcii. 	Petitioner 

.rivedi 	 Advocate for the Petitioner(s) 

Versus 

union of India & OLS. 
	 Respondent 

r,ki1 Kurshi 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.CEhatt 
	 3 Judicial Memher 

The Hon'ble Mr. i1..1..Ko1hatkar 	 dministrtive Hember 

Whether Reporters of local papers may be allowed to see the Judgement ? t- 

To be referred to the Reporter or not ? '& 

Whether their Lordsbips wish to see the fair copy of the Thdgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 'c 
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Vincyakant Ochhavlal Trivedi, 
Ex-Branch Post Idster, 
t & Post-Pithai, 

iKapaiwcnj, 
L).istrict- Khedu 

bdVOCutC 

ye s us 

Union of India, 
Notice to be served through 
The Secretary, Posts & 
Telegraphs, 
New Delhi 

.enior Superintendent of 
Post Office, Kheda Division, 

t Anand, 
istr±ct- Kheda 

Sub Divisional Inspector, 
(Postal), 

apadwarij Sub Division, 
apadwanj -387620 

senior Superintendent of 
Post Office, 
Surat Division, 
Surat. 

.Petitjorier 

.hespondents. 

Advocate 	 : iir .kil ,Kur&hj 

OF3L JUDGLMEW 

0 .. / 334/93 

Date : 14/7/1993 

Per : Monble Shri k.C.Bhatt, 
Judicicil L4mber. 

'jr.5 .j.1..L  rivi, larned advocate 

for the ajplicant. i'irukil Kurehi,learned advocate for 
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the respondents. 

2. 	 The applicant has filed this applica-. 

tion under section 19 of the Administrative Tribunal 

Act, seeking the relief to quash and set aside the order 

dated 14/5/93. produced at Annexure A I • and also for 

injunction restraining the respondents fiom implementing 

the said order at Annexure A. I.. The order Annexure 

A I is passed by the Senior Superintendent Post Office, 
C4 

was exercising the power as a Disciplinary authority A 

under Extra Departmental ( Conduct and Service Rules t 

1964 ). we have drawn the attention of the learned 

advocate for the applicant that there is Rule 10 fpr 

filing an appeal against such order which falls under 

Rule 7 • Hence, the applicant should exhaust that remedy 

before approaching this Tribunal. Section 20 of the 

Administrative .Lribunel Act, COL1CS in the way of  the  

applicant. The cipplication is theefora, premaur 5  

and it Ishall have to be disposed of accordingly. 

Howave, the ppellate authority to condone the delay 

in filing the appeal iy this appi icnt before that 

authority, if the applicnt ekes n application for 

condonation of delay in filing an appeal. The application 

is disposed of accordingly. No order as to costs. The 

applicant should approach the authority aL the ea3.iest 

to avoid further delay. 

( M.R.Kolhatkar) 	 - 	( R.C.Bhett 
Admn .i4ernber 	 Judicial iember 

"s sh 



CEN RL DIiINIs TRAfIVJL iRIBUNAL 
AHMEDAa .D SENC H 

pplication No n/j3 i4r 	of 19 
11ransfer App1jctjon No. 	

01d . Pet.No 
2ERI1IF ICTE 

Certific.Jt that no fuher action is rejred tOb 

taken and the casc is fit for Consiqnmn to the 
Record Room (DeCjdd) 

Dated : 

CoUntersigned 

Signature of the Jealing 
SSistant 

Section Officer/Court officer 



L.IaTIvE TRIBUNAL 

AT AHMDABAD BENZH 

IiEX si-SEly  

CAUSE T TrILjJ 	OF 19 

NAiS OF T HE PWIES 

VEUS 

FART A B & C 

SR. 	NO.1 DECRIOT ION OF DUi"TS PkGE 


